
IN THE CENTRAL ADMINISTRP2IVE TRIBUNAL s HYDEMs. 

AT HYDE RABAD 

O.A.No.245/93. 

1. Janlga Narasjmha 
Gherkuri Janqaiah 
Dubbaka Jangaiah 
Kongari Poohajab 

S. $mt.Jakkjdj Sarojanamma 
Bowniidj Balanna 
Kongari 1adarnma 
Karinga Jananama 
Cherkurj Laxmajah 	 .. Applicants. 

Vs 

The Wniàn of India, Rep.by the 
Scretary, Min.of Agriculture, 
Central Secretariat,New Delhi. 

The Director General, Indian 
Coun5el for Agricultural Research, 
Krishj. Bhavan, New Delhi. 

The Director,Central Research 
Institute for Dryland Agriculture, 
Santoshnagar, Hyderabad. 

The Of fice-in-charge, 
HayathnagarRrch Parni, 
Central Research Institute for 
Dryland Agriculture, Santoshnagar, 
Hyderabad. 	 .. Respondents. 

C.unsel for the applicant s Mr. P.Chandra Sekhi 

Counsel for the respondents : Mr. N.R.Devaraj,Sr. 

Reddy 

CORAZIs 

THE RON' BIJE SHRI JUSTICE B.C.SAKSENA s VICE CHAIRMAN 

THE RON' BLE SHRI R • RANGARMAN * MEMBER (AD?.uq •) 
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